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Record of Proceedings

The matter was called out for hearing in a hybrid mode.

2. During the hearing, the learned counsel for the Petitioner prayed for grant of
interim tariff in respect of Unit-I, which has already been commissioned. The learned
counsel further submitted that the trial run of Unit-1l is underway and that the same is
expected to be commissioned in August 2026, and sought permission to place the
rejoinder on record, which had already been circulated to the Respondents.

3. In response to a query by the Commission regarding the tariff forms, the learned
counsel for the Petitioner submitted that, at the time of filing the Petition, the Petitioner
had anticipated commissioning of Unit-1l and had accordingly filed tariff forms for both
the units. She, however, requested permission to file revised tariff forms in respect of
Unit-1, being the commissioned unit, within a week.

4, The learned counsel for the Respondent objected to consideration of the prayer
for interim tariff at this stage and submitted that the rejoinder was voluminous and had
been served only recently. He further submitted that the Petition and the tariff forms
on record were incomplete and did not comply with the applicable Regulations.

5. The Commission, after hearing the parties, directed the Petitioner to file the
information sought vide Record of Proceedings (RoP) for the hearing dated 25.5.2026,
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including the revised tariff forms in respect of Unit-l, on or before 21.8.2026, after
serving a copy on the Respondents.

6. The Respondents shall file their respective reply, on or before 31.8.2026, after
serving a copy on the Petitioner, who may file its rejoinder, if any, by 7.9.2026. The
parties shall ensure that the pleadings are completed within the due dates.

7. Subject to the above, the Commission reserved its order on the prayer for grant
of interim tariff in respect of Unit-1 of the generating station in terms of the provisions
of the 2024 Tariff Regulations.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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